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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

It was submitted by the counsel appearing for both
the sideé that the issue involved in this case haé arisen
for'consideration before the Supreme Court in Civi; Appeal
No. 1818/87 (Union of india Vs.  A.K. Chakraborti) against

the judgement of the Calcutta Bench of the Tribunal in

O0.A. No.654/86. Hence, the ultimate fate of this case

b .
would depend upon the judgement to be pronounced by the .

Supreme Court in the éaid case. In this background, witg
the consent of the parties, fhis case"is disposed of with
the airectign that the parties shall abide by %he decision
to be rendered by the Supreme Court inlthe'aforeséid case.
If any relief is granted to Shri A.K. iChakrabofti, the

. | .
same  shall be extended to the petitioners! as well. With

this direction, "this O0.A. is disposed of. No costs.
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